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In the Central Administrative Tribunal
Calcutta Bench

" 0A 864/97 | ’3147-2002‘

Present : Hon'ble Mr. Just1ce G.L. Gupta, Vice Cha1rman
| Hon'ble Mr.S.Biswas, Member(A)

Malay Bhattacharjee
| -Vs- B
E. Rly
For\the'applicant : Mr.A.K. Banerjee

For the respondent : Dr (Ms) S. Sinha

ORDER

Per Mr.Justice G.L. Gupta :

Mr.Banerjee, the learned counsel for the applicant
says that the charges brought against the applicant were not
pkoved and he has been exonerated frbm the charges. Thus the

applicant does not want to proceed with the case.
2. Consequently, this OAIis dismissed as not pressed.

3. Copies of the records filed by the Tearned counsel

for the applicant may be kept qn'record.
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